
ACT No, VI'B OF 1864. i g 

(Received the astsest of the Coue~7zor-General olz the 25 ili February 18G4 $ 

An Act for reyzclatiny the imnportation and manuJucture qf uhnenfary ryalt, in the 
lkrrilories admini$tered by the C h i f  Commissioner oJ l l ie Central Provinc~s. 

b 

WITEREAS it is expedient to provide for the levy of a Customs duty upon Sdt 
in the Territories administered by the Chief Commi~sioner 

Preamide. 
of the Central Provinces, and to extend to the said Terri- 

tories cei%;lin provisions of Act X I V  of 1843 (for reyula!iny the -leu$ of Ckstoms % 

duties and the ma?w$acture of XuZt in the North- Festern P~ovinces of the Pvesidency 
of Benyul J ,  and of Act X X X V I  of 1855 (to empower Qflcers of Custonzs and land 
reusme lo search houses and other enclosedpluces for contru6und Xalt i ~ z  ihe North- 
Es t e rn  P~ovirzces), and of Act X I X  of 1862 f to eztazcl to tLe Province of Oude 
ce~tuin provisions of Acts XIY of 1843 and X X X y I  of 186 5 relating' to the ~~zanz~uc -  
t w e  of co7rtra6and rSaZt, and to amend the last named Aco; It is enacted as follows :- 

I. So much of Section XIV of ~ c t  X I V  of 1843 as declares that nothing in 
the said Act contained shall apply or be deenied to apply 

Section X1V of Act XIV of 
18.1.3 partially repealen to the Saugor and Nerbudda Territories, is hereby 

repealed. 

TI.  It sllall be lawful for thc Governor-General in Council t o  order the l e ~ y  
of a Customs duty not exceeding three Rupees per maund 

Customs duty on Salt import- 
ed into the central p r o v i n c ~ .  . on Salt imported into the Territories administered by the 

Chief Commissioner of the Central Provinces. 

111. So much of Sections 111, I V ,  V ,  V I ,  V I I ,  V I I I ,  I X ,  X ,  X I ,  X I 1  and 
XI11  of A.ct X I V  of 1845 as relates to  the mstnufncture 

Certain provisions of ~ c t  XIV and in1portation of alimentary Sdt,  and to the prevention 
el 1843, of Act XXXVI of 
m58, and of ~ c t  XIX of 1865 and punishment of the illicit manufacture and importation 
extended to the Central Prov- 
inces. of such1 Salt, and Sections I ,  11, 111, V ,  V I ,  V I I ,  V I I I  

a d  I X  of Act X X X V I  of 1855, and Section I1 of 
Act 
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ACT No. PII OF 1864. 

Act XIX of 1862 are hereby extepded to the Territories administered by the Chief 
Commissioner of the Central Provinces. 

IT. Every Collector of Customs and other Officer in the Territories adminis- 
L-.. ~ e ~ e d  by the Chief Commissioner of the Central Provinces, 

Indemnity to Collectors of 
Gusto~ns and others. however sncli Officer is designated, is hereby indemnified 

for any thing dolie before the passing of this Act, wf.~ich 
might lawfully have been done if this Act had been in force, and no action or 
other p~oceeding shall be maintained aga@st any such Collector or other Officer in 
respect of any thing so done. 


